
FIR No.10/2020 Application No.1
PS Pandav Nagar
State Vs. Hari Om
U/s 379/356/411 IPC.

19.06.2021

Due to corona pandemic outbreak and in view of Office Order No. 

6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App, from 

the Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Ld. Counsel for the applicant/accused. 

This is an application under Section 437 Cr.P.C., moved on behalf of the 

applicant/accused Hari Om for grant of bail. Reply to the same filed by the IO concerned. 

 Heard submissions from both sides. 

Considering the facts and circumstances of the case, besides the fact that 

the applicant/accused is in JC for about a year since the date of his arrest, and even though 

he is involved in several other criminal cases, no purpose would be served to keep him in 

custody any further, hence, I deem it a fit case to grant bail to the applicant/accused. 

Accordingly, applicant/accused is admitted to bail on his furnishing a bail bond in the sum 

of Rs.10,000/- with one surety of the like amount. Applicant/accused shall abide by the 

conditions laid down in Section 437(3) Cr.P.C. 

Present application is, accordingly, disposed of. 

A copy of this order be sent to the Ld. Counsel for the applicant/accused on 

his e-mail id or whatsapp number. A copy of this order be also sent to the Jail 

Superintendent concerned for information and compliance.

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                      CMM (East), KKD, Delhi/19.06.2021



FIR No.67/2020 Application No.2
PS Kalyanpuri
State Vs. Hari Om 
U/s 379/356/411/34 IPC

19.06.2021

Due to corona pandemic outbreak and in view of Office Order No. 

6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App, from 

the Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Ld. Counsel for the applicant/accused. 

This is an application under Section 437 Cr.P.C., moved on behalf of the 

applicant/accused Hari Om for grant of bail. Reply to the same filed by the IO concerned. 

 Heard submissions from both sides. 

Considering the facts and circumstances of the case, besides the fact that 

the applicant/accused is in JC for about a year since the date of his arrest, and even though 

he is involved in several other criminal cases, no purpose would be served to keep him in 

custody any further, hence, I deem it a fit case to grant bail to the applicant/accused. 

Accordingly, applicant/accused is admitted to bail on his furnishing a bail bond in the sum 

of Rs.10,000/- with one surety of the like amount. Applicant/accused shall abide by the 

conditions laid down in Section 437(3) Cr.P.C. 

Present application is, accordingly, disposed of. 

A copy of this order be sent to the Ld. Counsel for the applicant/accused on 

his e-mail id or whatsapp number. A copy of this order be also sent to the Jail 

Superintendent concerned for information and compliance.

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                      CMM (East), KKD, Delhi/19.06.2021



FIR No.36/2020 Application No.3
PS Pandav Nagar
State Vs. Hari Om
U/s 379/356/411/34 IPC. 

19.06.2021

Due to corona pandemic outbreak and in view of Office Order No. 

6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App, from 

the Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Ld. Counsel for the applicant/accused. 

This is an application under Section 437 Cr.P.C., moved on behalf of the 

applicant/accused Hari Om for grant of bail. Reply to the same filed by the IO concerned. 

 Heard submissions from both sides. 

Considering the facts and circumstances of the case, besides the fact that 

the applicant/accused is in JC for about a year since the date of his arrest, and even though 

he is involved in several other criminal cases, no purpose would be served to keep him in 

custody any further, hence, I deem it a fit case to grant bail to the applicant/accused. 

Accordingly, applicant/accused is admitted to bail on his furnishing a bail bond in the sum 

of Rs.10,000/- with one surety of the like amount. Applicant/accused shall abide by the 

conditions laid down in Section 437(3) Cr.P.C. 

Present application is, accordingly, disposed of. 

A copy of this order be sent to the Ld. Counsel for the applicant/accused on 

his e-mail id or whatsapp number. A copy of this order be also sent to the Jail 

Superintendent concerned for information and compliance.

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                      CMM (East), KKD, Delhi/19.06.2021



FIR No.316/2019 Application No.4
PS Pandav Nagar
State Vs. Swati
U/s 363 IPC

19.06.2021

Due to corona pandemic outbreak and in view of Office Order No. 

6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of 

Delhi, the present matter is taken up for hearing through VC via Cisco Webex Meeting 

App, from the Camp Office-cum-residence of the undersigned. 

Present file taken up in continuation of the order dated 07.06.2021 

passed by this Court. 

Pr. Ld. APP for the State.

Accused Swati produced from JC with Assistant Jail Superintendent 

through VC. 

IO/ASI Satyapal is also present through VC. 

IO has furnished report on both addresses of the accused, i.e., one at 

Kidwai Nagar, Kanpur, UP and the other at Patel Nagar, Kanpur, UP and both the 

addresses have been verified by the IO.  It is further stated that the mother of the 

accused resides at the address of Patel Nagar, Kanpur, UP and the property at Kidwai 

Nagar, Kanpur, UP has been let out by mother of the accused to the tenants. On qcourt 

query, accused admits that the name of her mother is Rani Devi as has been reported 

by the IO.

Under these circumstances, the Jail Superintendent concerned is 

directed to comply with bail order passed qua the accused as her address is verified. 

Let a copy of the address verification report filed by the IO along with a copy of this 

order be sent to the Jail Superintendent concerned for information and compliance.  

 

      (Atul Krishna Agrawal)                                   
                      CMM (East), KKD, Delhi/19.06.2021



FIR No.514/2019 Application No.5
PS Kalyanpuri
State Vs. Salman
U/s 376/195A/328/182/195/193/120B IPC

19.06.2021

Due to corona pandemic outbreak and in view of Office Order No. 
6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App, from 
the Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Ld. Counsel for the applicant/accused through VC. 

Accused is stated to waiting outside the Court room. 

This is an application, moved on behalf of the applicant/accused Salman, for 

surrender of the applicant/accused in the aforementioned case FIR.  

Heard on the application. Record perused. 

Applicant/accused was granted interim bail by the Hon’ble High Court of 

Delhi vide its order dated 19.05.2020 only for a period of three months in view of the 

expected delivery of his wife. However, the applicant/accused did not surrender after 

expiry of three months from the date of his release citing High Court’s guidelines 

regarding extention of interim bail of all accused persons pursuant to Corona Outbreak. 

Thereafter, he moved an application before the Sessions Court for regular bail, which was 

dismissed on 07.04.2021 in default since the applicant/accused did not pursue the said 

bail application. Now the applicant/accused wants to surrender before this Court.  

IO has reported that the applicant/accused has not only violated the interim 

bail order by not surrendering after termination of his interim bail period, but he is also 

found to be involved in another case FIR No.242/2020, PS Kalyanpuri, U/s 

307/326/323/506/34 IPC & U/s 25/27 Arms Act. 

I have considered the submissions made by both the parties.

In the considered opinion of this Court, the interim bail was granted to the
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FIR No.514/2019
PS Kalyanpuri
State Vs. Salman

applicant/accused for a specific purpose i.e., with regard to delivery of a child by his wife, 

for a clear specific period and so, either the accused ought to have surrendered after the 

expiry of his interim bail period or he should have sought further extension of the said 

interim bail period. However, the accused has done neither of those things. Even 

presuming that the interim bail of the accused was got extended automatically in view of 

the guidelines of Hon’ble High Court of Delhi qua extension of interim bail period of UTPs 

considering the Corona Pandemic Outbreak, the applicant/accused ought to have 

surrendered in March/April, 2021 as was directed by the Hon’ble High Court of Delhi all 

the accused/UTPs who were out on interim bail. However, the applicant/accused even did 

not do so, despite being fully aware of termination of his interim bail period, which is also 

apparent from the fact that he had moved a regular bail application before the Sessions 

Court, which was dismissed. He has accordingly, disobeyed the directions of the court. 

Moreover, he has allegedly misused his liberty as another FIR No.242/2020, U/s 

307/326/323/506/34 IPC & U/s 25/27 Arms Act has also been registered against him at PS 

Kalyanpuri, for committing further offences. 

 Be that as it may, since the applicant/accused Salman wants to surrender, 

the application is allowed. He is, accordingly, directed to surrender before the Jail 

Superintendent concerned on 20.06.2021 before 5.00PM. 

 Let a report be also called from the Jail Superintendent concerned 

whether the said applicant/accused has surrendered or not as directed, for 

22.06.2021.  Let a report be also called from the IO about the apprehension of other 

accused persons. IO shall also remain present in person on the NDOH.

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                          CMM (East), KKD, Delhi/19.06.2021
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